
IN THE CENTRAL AOMINISTRATIV TRIBUNAL : HYDERABAD BENCH 

AT FtYDERABAO 

O.A. No. 821/91. 	 Ot. of Decision : 16-8-94. 

Mr. T.P.V.Subbarayudu 

Us 

The Chie? Postmaster  General, 
Andhra Pradesh Circle, 
Abide, Hyderabad-500 001, 

Thc Director General - Posts, 
Oak Thar Bhavan, 
N9u Delhi - 110 001. 

Sri V. Krishnudu 	 I 

Applicant. 

R&spondents. 

Counsel for the Applicant 	; Mr. G.V.R.S. Vara Prasad 

Counsel for the Raspondentsi: Mr. N.I. Rarnana,Acldl.CCSC. 

COP AM 

THE HONBLE SHRI JUSTICE V.NEELADRI RAO : VICE CHAIRMAN 

THE HON'BLE SHRI R. RANGARAJAN 	MEMER (ADMN.) 



Cow to:- 

The Chief Postmaster General, Andhra Pradesh Circle, 
Abiis, HyderabaS-500 001. 

The Director General, Posts, flak That Bhayan, 
New Delhi-hO Sn, 

 One cojq to 
Vijayanagar 

Mr.G.V,R.$.Vara Prasad,Mvocate,113/3 RT, 
Colony, Hyderabad. 

 One copy to 

 One copy to LThrary,cAT,Hyderad. 

 One copy Spare. 



OIL  

QA.821/91 	 - 

Judgement 

( As per Hon. fir, justice V. Meeladri Rac, uc ) 

Heard Sri G.V,R:.S. VaraPrasad, learned counsel 

for the applicant andSri N.V. Ramanat, learned 

counsel for the respondents. 

2. 	This CA was filed praying for declaration that - 

the action of R-1 and R-2 in promotihg- R-3 as Group-B 

officer ignoring the claim of the applicant as illegal, 

arbitrary, unjust and improper and for consequential 

direction to the respondent to promote the applicant as 

Group-B Cfficer with effect from 25-10-1988 with all 

consequential benefits like arrears of pay, seniority 

etc. 

3. 	This CA is not presseØ and accordingly it is 

dismissed. No costs.! 

(R.-Ranqarajan) 	 (v. Neeladri Rao) 
fiember(Adrnn.) 	 Vice Chairman 

N 
Dated : August 1, 94 
Dictated in Open Court 

II 	_j$-flt 
sk 	 - 	 Dy. Registrar(sijl) 
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